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are worried an account of the growth of the 
disease of AIDS. India is one among them. In 
India also, several thousand cases which are 
HIV positive have been reported officially. We 
must eradicate this evil. To achieve this object, 
we must extend all the encouragement to medi-
cal practitioners, including the Siddha practi-
ioners. Siddha is an indigenous medical system 
of the Tamils. It originated from Agas-thiar, a 
great saint who lived several thousand years 
back. We must go in for the development of 
Siddha medicines for this particular disease. 
Siddha medicines will be very cheap. I have 
come to know, through the Press, that Allo-
pathic medicines for the AIDS are very costly 
and their availability is also doubtful. 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI) : Please conclude. 

SHRI S. MUTHU MANI : In this connection, 
it is relevant to mention that one doctor, Dr. 
N.A. Rangasamy, who is also the Presi-
dent/Secretary of the Siddha Practitioner's 
Association in Dharampuri, Tamil Nadu, has 
sent a proposal to the Central Government. He is 
confident that he can cure AIDS patients with 
the help of Siddha medicines. He is also 
confident that he can prove this fact if the Go" . 
vemment of India gives him the required sup" 
port. 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI): Please conclude now. 

SHRI S. MUTHU MANI :He has sent his 
proposals to the Government of India. I urge 
that the proposals may be given due considera-
tion by the Government of India sincefthe Alps 
has become the most worrying disease in our 
country. 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI) : All right. Now we will take up the 
clarifications on the Home Minister's 
statement- 

CLARIFICATION  ON THE STATEMENT 

BY MINISTERS 

Incident of Parading of a Dalit Women in 

Dauna Vfflage in Allahabad on 21-1-1994 

DR. YELAMANCHILI SIVAJI (Andhra 
Pradesh) : Sir, the hop. Minister mentioned in 

the statement that the animosity between the 
sons of Lurkhur Patel and Moti Lal was the 
cause. 

What was the link between the two ? He 
mentioned about various sections under which 
the case was registered—sections 147,148, 149 
etc. of the Indian Penal Code. I would like to 
know what the implications of these sections 
are. I would also like to have the explanation 
of the Minister. They have beena rrested and a 
chargesheet has been submitted to the court-
Though they were arrested, why so much of 
time was taken to file the chargesheet? It was 
something like two weeks. How much a long 
time of more than two weeks was taken? Were 
there any attempts from the Government side 
to avoid such a long delay? It is reported-that 
the Chairman of the Revenue Board of Uttar 
Pradesh already visited the place and his report 
has been submitted. What are the facts of the 
report and what did he say in the report ? The 
SSP Allahabad has been transferred and action 
has been taken against some of the defaulting 
officers. What are the acts of omission on the 
part of the police officials in dealing with the 
case ? I would like to know this thing from the 
Minister. The Deputy Minister, Shri Ram Lal 
Rahi, in the Ministry of Home Affairs, also 
visited the place on 22nd January. What are his 
findings ? Are there specific suggestions to re-
habilitate them ? The Home Minister has also 
written a demi-official letter to the Chief 
Minister of Uttar Pradesh. What are the 
contents of that letter ? That letter may be 
placed en the Table of the House ? 
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Financial assistance of rupees one lakh 
ten thousand has been disbursed." To 
whom? 

"The State Government has reported that 
action has been taken by it to see that this 
incident which is reported to be confined to 
a dispute between two families does not 
emerge into an inter-caste clash." 

-Uttar Pradesh Government 
is playing a fraudonthis. 
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"The reason for this most serious offence..." 
These are the words which   you have used 

 What serious 
action has been taken? This is my first question. 

 
Eight persons have been   detained   under 

the   National   Security   Act.." 

We    have 

been advising the State Governments from 
time to time regarding the need to take timely, 
preventive, punitive and rehabilitation 
measures. 
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What preventive and punitive measures have 
you suggested to the Government of UP ? 
Kindly tell us what those measures are  that   
you    have   sugges ed to   them. 

But how many licenses have been given to to 

victims of this incident' 

Many offenders may be saved. But an 
innocent should not be punished. Should be 
charged  as now    the   time   is otherwise 

Are   you going to convene a meeting of the , 
Chief Minister, the Home Secretary and the 
Home Minister of UP to have a dialogue so as 
to prevent  these  offences  from occurirngs 
aSain in future ? 
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SHRI MISA'R. GANESAN(Ianul JNaou;: 
Mr. Vice-Chairman, Sir, it is a very serious 
matter. This incident,has happened net just in 
Uttar Pradesh but atrocities agaist Dalits have 
been taking place all over India. Sir, the 
Minister, in para 5 of his statement, has said, "I 
would like to take this opportunity to assure 
the Members of this hon House that the 
Government views all incidents of this type 
with most serious concern and has been 
advising the State Government... Similarly, in 
para 6„be has f aid, "The Government will 
continue to closely monitor the incidents of 
crime aginst the-Scheduled Castes, Scheduled 
Tribes and women and also continue effective 
coordination with the Ministry of Welfare in 
this regard". But, Sir, this coordination is lack-
ing Actually, there is no coordination, between 
tt»;Home Ministry, and the Welfare Ministry. 
The Home Ministry holds the view that since 
atrocities against the Scheduled Castes and 
Scheduled Tribes aTe specialised crimes; they 
should be dealt with the Welfare Ministry as 
this Ministry has been specially created to deal 
with such matters; moreover, if feels that this 
job had been entrusted, with the Welfare 
Ministry because this subject required full 
concentration and attention. This is a state-
ment-giwn by the Home Ministry. On the other 
hand, the Welfare. Ministry feels that this job 
should be entrusted with the Home Ministry as 
this Ministry is equipped with better 
infrastructural facilities to deal effective-lv 
with such cases, the fact that the Home 
Ministry is the nodal Ministry for the law 
ehtowemefit organisations enables it to get 
aUtb^necessary hdpfromthe States. But the 
Home Ministry on its part, points out that it 
cannot directly interrere with the affairs of te  
states for the States are responsible for law  
and order situation,So, this fussle is goin on 
 between the Welfare Ministry and 

the Home Ministry on the one hand and bet-
ween the Home Ministry and the States on'the 
other hand because:law and order is a State 
subject. The hon. Minister, i n the last para of 
his statement, has mentioned that effective 
coordination with the Ministry of Welfare, in 
this regard, will be taken into consideration. I 
would like to know from the hon. Minister as 
to which Ministry, whether the Welfare 
Ministry or the Home Ministry, is going to 
deal firmly with cases relating to atrocities 
against the Scheduled Castes and Scheduled 
Tribest One Ministry is trying to thrust 
responsibility upon the other Ministry. The 
second thing that I would like to know is 
whether the Home Ministry will ensure—now 
that the Home Ministry has instructed those 
States, which have not set up special courts, to 
immediately set them up—that the States, 
which have not complied with this direction, 
set up the special courts immediately. 
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PROF. SURIN BHATTACHARYA (West 
Bengal) : Mr. Vice-Chairman, Sir, the trouble 
with the statement:given by the Government of 
India and delivered to us by the Minister pf 
State for Home Affairs is that it has wide gaps. 
Why the duel, referred to in first para, between 
two youngs boys had degenerated into an 
inhuman torture on the mcnther of one of the 
boys, the boy who belongs to the Scheduled 
Caste, has not been explained. It has only been 
said that it is reported that there was something 
like this on the 16th before the incident of the 
21st January. The wide gap has not been 
covered. Later on, it has been stated that 
certain police officers have been suspended. 
But, on what ground ? As Mrs. Kamla Sinha 
was telling, was it-done because of the 
dereliction of duty on their part ? And if it was 
all the same, for all the police officers, why 
others were suspended and a singlo 
Superintendent of Police- was jus-transferred? 
traniferred ? Why is this discrimination if the 
offence is of the same category ? 

Sir, it is a small consolation that there was 
no iuter-caste clash resulting from these very 
deplorable incidents. But, does the 
Government of India mean to say that .mere 
.issuing a demi-official letter or a circular 
would prevent such deplorable incidents ? 
Unless the Government of India takes on itself 
more positively the responsibility for dealing 
with the offences against the weaker sections 
of the society and the minority which is their 
concern, such incidents cannot be prevented. If 
that is not clarified, merely saying that the 
State Government has been admonished or has 
been advised will not re-assure us. And what is 
more, information has been given here that the 
Chairman of the Board of Revenue made an 
enquiry, and the report has been submitted. If a 
statement was to be given to both the Houses 
of Parliament, the content of that report, the 
direction of that report, should have been made 
known. Not -doing se-would mean really, 
.deliberately keeping the Parlia-ment in the 
dark.  And, I hope the Minister 
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would kindly explain why this lapse has 
occur-ed ed. Thank you, Sir. 
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THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI) : Now, it is time for the lunch-hour. I 
have two speakers in the list still who want to 
seek clarifications. If the House so agrees, let 
us finish this besuiness and then we may 
adjourn for lunch. 

SOME HON. MEMBERS : Yes. Sir. 

 

SHRI P. UPENDRA (Andhra Pradesh). Will 
the Special Mentions be taken up after the 
lunch-hour? 

THE VICE-CHAIRMANi(SYED SIBTEY 
RAZI) : I think it will be decided later on. 
What is the opinion of the House ? 

SHRI MENTAY PADMANABHAM : Let 
us have those two speakers now. What about 
the reply of the Minister ? 

THE VICE-CHAIRMAN (SYED SIBTEY 
RAZI) : I think he will not take a long time. 

"Government will continue to clorely 
monitor the incidents of crime against 
Scheduled Caste, Scheduled Tribes and 
women and also continue effective coordi-
nation with the Ministry of Welfare in this 
regard." 
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THE MINISTER OF STATE IN .THE MI-
NISTER NISTRY  OF HOME AFFAIRS 
(SHRI P.M. SAYEED) : Mr: Vice-Chairman, 
Sir, I am gjatefuj to, all the Members who 
have participated in this discussion and have 
sought Clarifications on the statement I have 
made pn the floor of this House. 

Sir, most of the Members have tried to ac-
cuse the Central Government as if we have not 
done anything. In fact, the statement was 
made in. the. other House. There was no de-
mand in this House. We wanted to acquaint 
the  hon. Members' With what is hdppaning 

there, and we wanted to have their valuable 
suggestions and guidelines for meting out • 
justice to this deprived section of the society. T 
have clearly given the information that was 
available from the State Government. The 
incident took place on the 21st of January, 
1994, 22/25 person are reported to have been 
involved at the time of stripping, 8 persons 
have already been taken into custody and their 
bailrefcsed and 22 persons were arrested. As 
per the reports available from the State Gover-
nment, it was purely a c ase of dispute between 
two families. As I have already mentioned in 
my statement, the State Government has 
appointed an inquiry commission headed by a 
very senior officer, the Revenue Board 
Chairman. His report also is now available 
before the State Government. It is being 
studied, and we will know the result when they 
take a decision on it. 

I want to convey to the hon. House that 
public order and police are State subjects, and 
hence it is exclusively for the State 
Government to frame laws and rules to take 
adequate and important steps to deal with the 
law and order situation in the State. 

Hon. Member, Dr. Sivaji has asked about 
the sections under which they have been 
charged. I have already mentioned in the 
statement that in addition they have been 
charged under sections 3(l)(iii) (x) of the 
Scheduled Castes and Scheduled Tribes 
(Prevention of Atro-ctties) Act, 1989. That is 
only to enhance the punishment. She happens 
to belong to the. Scheduled Caste community 
also._The other sections also take care of it, 
but one thing that is to be noted here is that it 
is not only the State subject, but also ai subject 
which concerns the Scheduled Caste commu-
nity. In spite of all these 45 years of our In-
dependence, it is a shame on our pari to see 
that such incidents are taking place in different 
parts of the country. Many Members have 
quoted other incidents also. It is not only the 
concern of the State Government as a law and 
order problem, but it is also a question of 
atrocities on women, particularly those 
belonging to the Scheduled Castes and 
Scheduled Tribes. It is a slur on our 
civilization that these communities havejbeen 
given a raw' deal. A lot of enactment? have -
been enacted after dependence to gove them 
justice, but the results achieved have not been 
to aur total  
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satisfaction. As J have already stated that law 
and order and police are the State subjects. Yet 
we do periodically review it on the basis of the 
reports and issue guidelines. It being a caste 
concerning the Scheduled Castes and 
Scheduled Tribes, the nodal Ministry is the 
Ministry of Welfare. So a proper dialogue with 
it also takes place. Whatever is necessary in 
our part, we from the Ministry of Home 
Affairs dp it in the form of modernising the 
State police police force, provide assistance in 
the form of Central para-military forces etc. At 
the same time the blame cannot be restricted 
either to the State Government or the Central 
Govement ment. What is necessary is to 
educate the public through media and public 
men. The socieiy as such will have to enlighten 
those people who are indulging in such 
atrocities on women ahd'the Scheduled Caste 
and Scheduled Tribe communities. 

Most of the points which many hon. Mem-
bers have raised are already there in my state-
ment. If they take a little pain to read it they 
will know it. Some Members have asked who-
there there we can minimise the recurrence of 
such incidents. I think the extent of punishment 
provided for such offences needs to be revised 
upwards so that the recurrence of these 
offences is contained. 

 

 

Sir,   the   number  

of murders that took placefrom 1-12-92 to 15-
2-93 was 71 and from 1-12-93 to 15-2-94, 68. 
The number of grieviously hurt persons from 
1-12-92 to 15-2-93 was 135 and from 1-12-93 
to 15-2-94 was 166. The number of raped, 
persons from 1-12-92 to 15-2-93 was 55 and 
from 1-12-93 to 15-2-94 Was 74: The number 
of persons that took place from 1-12-92 to 45-
2-93 was 65 and from 1-12-93 to 15-2-94 was 
79. The other crime committed under IPC 
from 1-12-92 to 15-2-93 to 15-2-93 was 475 
and from  

 
 

 Will you warn them ?  

 
Have   you warned them ? 
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What is the source of these figures ? This is 
absolutely bogus. I can give you hundreds of 
examples in Western Uttar Pradesh alone 
during three months. 

Shri P. M. SAYEED : You please listen to 
me. 

lour other police officers have 

already been placed under 
suspension. The Senior Superin tendent of 
Police had already been transferred. These are 
the details. As has been mentioned by many 
Members Rs. 1,10,000 is not a compensation 
for the indignities  she suffered. 

 

SHRI P. M. SAYEED : Some money is 
being given to her to give her peace for some 
time, without going for her daily work. It is 
only a consolation.  it is not for the indignity 
or humiliation sufferend by her. 

I think I have already covered all the points. 

SHRI TINDIVANAM G. VENKATA-
RAMAN (Tamil Nadu): Sir/please permit me 
fora minute. (Interruptions). 

THE VICE-CHAIRMAN (SAYED SIBTEY 
RAZI) : All of you, please take your seats. I 
want to share some information with hon. 
Members. Today, it would not be possible for 
us to take up the Special Mentions. And, in the 
post-lunch hours of the day, we will take up 
the Motion of Thanks on the President's 
Address. 

Now, the House stands adjourned till 2.45 p. 
m. for lunch. 

The House then adjourned for lunch 
at fifty-two minutes past one of the 
clock. 

The House reassembled after lunch at 
fortynine minutes past - two of the clock. 

The   Vice-Chairman (Shri Md. Salim)    in 
the Chair. 

MOTION OF THANKS ON THE PRESI-

DENT'S ADDRESS—contd. 

SHRI KAMAL MORARKA (Rajasthan) : 
Sir, at the outset, I want]to place on- record 
that the President's Address, which I have gone 
through, hardly deals with the events of the last 
year. As we all know, the President's Address 
should contain some sort of a state-of-the 
Union message, as it is known in America, 
what the Government feels is the present situa-
tion of the country, what happened in the last 
year alid what the Government proposes to do 
in the year to come.' Now, Sir, jusf taking he 
memory of the House a little back from1980 
1980 to 1980 there was a continuous-rule of 
Shrimati Indira Gandhi and Shri Rajiv (Janani, 
and the Congress party 

  

 

 

 Details of crimes 

committed  on  the    Scheduled  Castes and 

Scheduled Tribei  by other caste;  

 


